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' 	 r 	 Heard learned counsel for the 

• 	 - 	 parties. 

•r 	 1 	AppliCation is admitted. Ca ll  

- - 	 for records. Returnable by four weeks. 

• 	 I4st on 26.7.02 for orders. 
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Mr.A.Deb Roy Sr.C.G.SC *  prays 
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List on 6.9.02 for orders. 
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6,9.02 	Written stataent has already 

been tiled. Case is ready for hearing. 

List for hearing on 4.10.02, In the 

the applicant may file 
- rejoinder if any within two weeks, 

Vic-e.Cha irmari 
in 

4.10.02 	Heard counsel for the parties.Hearing 
concluded. Judent delivered in open 

Court, kept in separate sheets. 

The application is allowed in terms 

7'l 	 of the order. Noorder as to costs. 
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4-10-20fl2 OF uCISION ... ... ... ,.;.•... 

Sri 	Mazumdar & 67 others 

Sri M. Chanda 	 WVOCATi FOR TH APPIc'($ 

Union of India & Ors. 	 PONL1\JT(S) 

Sri \.Deb roy,Sr.C.G.S.0 

RSPONif(S) 

HOi'Ci. 	MR K.K.SHARMA, 7DMINISTRATIV EMEMBER 

Lhki HON3LL. 	 L 

Whether Reporters of local papers may be allowed to see 
the judgment 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment ? 

tiihethcx the judgment is to be circulated to the other 
Benches 

Judgment delivered by Hon'ble Admn.Memher 

V C ~ ~~ 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWHTI BENCH. 

Original Application No. 197 of 2002. 

Date of Order : This the 4th Day of October,2002. 

The Hon'ble Mr K.K.Sharma,7dminiStratiVe Member. 

Sri Babul Mazumdar, 
V. Lanong, 
W. Shyem, 
N.S.Lyngdoh, 
D.S.Deori, 
B.D.Rana, 
Rambahadur, 
R.K.Deka, 
H. Das, 
G.R.Deb, 
Biju Senapati, 
Kashmira Singh, 
N.K.Singh, 
Niren Rabha, 
Samed Au, 
Sajahan Au, 
Sukhdeo Ram, 
Lalu Lama, 
R.S.Napit, 
R.N.Samanto, 
Rameshan Ma, 
N.Gogoi, 
Rajendra Ram Sarkar, 
Subash Boro, 
A.Basumatary, 
D.N.Pathak, 
Sidhik ali, 
Kamalesh Mandal, 
Sahid All, 
Jahari Das, 
Soneshar Rabha, 
Lumbaram Farier, 
Kanak Rabha, 
Motilal Swargiari, 
B.B.Gurung, 
B.P.Sabkota, 
B.P.Gour, 
Bimal Rabha, 

I 	 A.Musahari, 
40. Amit Kalita, 

coritd. .2 
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H.N.Sharma, 
Hiralal Rai, 
Sukdeo Sah, 
Shyam Bahu, 
Bishan Lal, 
P.Sinhgha, 
Rustam Au, 
Salu Miah, 
Ram Singh, 
R.C.Rabha, 
K.Kutty, 
G.Pradhan, 
Subash Deb, 
P. Kharnior, 
L.K.Singha, 
Pradip Thakur, 
L.M.Rai, 
P. Sangma, 
R.K.Konwar, 
R.K.Thapa, 
S.Basumatary, 

62.. July Syrnah, 
A.S.Negi, 
A.T.Krishnan, 
F.D.Sangma, 
B.Daniel, 
D.Biswas, 
E. Kharkhonger 

By Advocate Sri M.Chanda 

- Versus - 

Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Home Affairs, 
New Delhi. 

The Director, 
North Eastern Police Academy, 
P.O. Umsaw-793123 
Meghalaya. 

The Dy. Director (A) 
North Eastern Policy Academy, 

Umsaw-793123 
Meghalaya. 

By Sri A.Deb Roy, Sr.C.G.S.0 

.Applicants 

.RespondefltS 

coritd. .3 
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ORDER 

K .K • SHARMA , ADMN • MEMBER 

There are 68 applicants who have been allowed to 

pursue their grievance by a single application under the 

provision of Rule 4(5) (a) of the Central Administrative 

Tribunal (Procedure) Rules 1987. The only relief claimed by 

the applicants is regarding the payment of Washing 

Allowance at the revised rate of Rs.15/- per month with 

effect from 17.1.1986 and then at the rate of Rs. 30/- per 

month with effect from 1.8.1997. 

2. 	The applicants are Group C and D employees working 

in the North Eastern Police academy, Meghalaya. All of them 

have been supplied with uniform and they are supposed to 

maintain their uniform in good condition. As per O.M. 

No.3/56/78-JCA dated 20.7.1979 the applicants are being 

paid washing allowance at the rate of Rs.4/- per month as 

prescribed in that circular to Group C and Group D 

employees. The said rate of Rs.4/- was revised to Rs.1./-  per 

month 	for 	all áommon categories of Group C and 

Group D employees as mentioned in Circular No.3/44/85-JC7 

dated 17.1.1986 with immediate effect. The PaY Comission 

recommended Rs.100/- per month as washing allowance for all 

employees who were supplied with uniform like security 

staff, police personel, nurses etc. However, the Government 

by Notification No-14/9/85-JCA dated 12.12.2000 did not 

accept the Pay Commissionts recommendation and revised the 

washing allowance to Rs. 30/- per month for all common 



-4- 

categories of staff as indicated in para 1 of the circular. 

The circular mentioned the comon categories of employees of 

all Ministries/Departments namely, Staff Car Drivers, 

Despatch Riders, Senior Gestetner Operators in Group C and 

all Group 'D' employees of the categories of Jamadars, 

Daftaries, Peons, Messengers, Record Sorters, Chowkidars, 

Farashes, Sweepers and Junior Gestetner Operators. The NEPA 

has sanctioned strength of 247 posts out of which there are 

135 police personnel falling in Group 'C' and 57 are Group 

D employees. The Director, NEPA made a reference to the 

Ministry of Home Affairs on 13.10.2001recominending payment 

of washing allowance at the rate of Rs.15/- per month with 

effect from 17.1486 and Rs.30/- per month with effect from 

1.8.1997. The above mentioned reference was referred by the 

Ministry of Home Affairs to the Ministry of Personnel. The 

Department of Personnel by a communication &ated 31.5.2002 

informed the Director, NEPA that the administrative 

departments are authorised to declare entitlement . Of 

uniform, grant of washing allowance etc. keeping in view. 

the functional requirements. The washing allowance has been 

enhanced to Rs.30/- in terms of aforesaid instruction for 

categories indicated therein. The Department of Personnel 

has bpi directed the respondents to take up the matter 

with the Ministry of Home Affairs. 

4. 	Heard Mr M.Chanda, learned counsel appearing for 

the applicants and Mr A.Deb Roy, learned Sr.C.G.S.0 for the 

respondents. The respondents have filed their written 
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statement. In para 11 of the written statement it is stated 

that the case of the applicants is under process. It is 

also stated that the respondents are unable to pay the 

arrear bills in absence of an order from Government showing 

specific categories of the posts belonging to the Academy. 

5. I have gone through the records and carefully 

considered the submissions made on behalf of the parties. 

The applicants are no doubt required to perform their 

duties in uniform and they have been supplied with 

uniforms. The respondents have been paying Rs.5/- per month 

as washing allowance to the applicants which was based on 

the notification dated 20.7.79. There is no dispute about 

admissibility of the allowance. The respondents are aware 

that applicants are entitled to washing allowance at the 

rate of Rs.15/- per month with effect from 17.1.1986 and 

then Rs.30/- per month with effect from 1.8.1997 onward and 

for that reason they have made reference to the Ministry of 

1  Home Affairs. There is no doubt that the rate of washing 

allowance fixed in the year 1979 is inadequate in present 

conditions. The other categories of employees of the 

administrative departments are getting washing allowance at 

the rate of Rs.30/- per month. On the facts situation I am 

of the view that the case of the applicants for washing 
as 

allowance at the enhanced rateLpaid to other Group 'C' and 

'D' employees of the Ministries and departments is. 

justified. The respondents are acordingly directed to take 
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a final decision on the revision of washing allowance to 

the applicants as represented by the applicants within a 

period of two months from the date of receipt copy of this 

order. 

The application is allowed to the extent indicated. 

There shall, however, be no order as to costs. 

K.K.SHARr4A V 
ADMINISTRATIVE MEMBER 

pg 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

fIIAIAUATI DM(U 
'UVV?FIP I I 	L.I'%iI I 

(An Application i.n der Se:t:i on 19 cf the Admin istrative Tribunals Act 

.1985) 

Title of the case : 0.A. 	No ... ..... /2002 

Sri 8abul Mazumdar & 67 Ors.: 	Applicant 

- V er s u s 

Union of India & Others: Respori dents, 

INDEX 

SL. Annexure Particulars Page No. 

No.  I 
DL Application i'll 

 Verification 12 

 I Copy of O.M. dated 20.7.99 (Extract) 

04,. II Copy of O.M. 	dated 	17.1.1986 

05. III Copy of O.M. 	dated 	12.12.2000 

06. IV Copy of letter dated 14.2.2002 

07. V Copy of letter dated 13.10.01 

Date : 20.6.200:2 

Filed by 

Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

(An Application under Section 19 of the AdmifllStrStI\?C Tribunals Act 

1988) 

.A. No 	 /2002 

BETWEEN 

1. 	Sr:i Babu 1 Mazurfldar 

2 L.ari on g 

3 JShyern 

N S Lyngdoh 

5 DS.Deor1 

S. BDRana 

7. RambahadUr 

S. RJcDeka 

9. HDas 

ic:, GR.Deb 

ii.. Bi5u Senapati 

L2 Kashrflir3. 	Singh 

13. ,K,Singh 

14 Ni ren Rabha 

 Sarned All 

 Sajahan All 



17. Su k hdeo Ram 

13. L31,I.J 	Larria 

19, R. 	Napi.t 

20. R.N. 	Samanto 

21 Rameshari MA 

 N0oqoi 

 Rajendra Ram Sarker 

 Suhash Bore 

 A. 	Basumtary 

26.. 0. N. Pat hak 

 Sidhik All 

 Kama 1 ca h Manda 1 

 Sahid Das 

 •Jahari Das 

H 	31. Soneshar Rabha 

H 	32. Lumbaram Eerier 

'Z3 Kariak Rabha 

34. Motilal Sargiari 

35, B.B.Gurunq 

 ,B.P/ Sabkota 

 B.P.Gour 

 Birnal Pahha 

 A. 	Musahari 

40, Amit Kalita 

41. H.N.Sharma 

H 	42. Hirelal Pal 

43. Sukdeo Sah 

44 S hyCill Bebu 

H - 	 45. Bishan Lal 
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46, P. Singha 

47.. Rustam (1i 

48. SaIL! Miah 

49 Ram Sirigh 

so. P . C .. Rab ha 

5' K.. Kut..y 

52. 0.Pradhan 

53, Subash Deb 

54 P. Kharriior 

L K. S fri g ha 

Pradip Thakur 

57, 	L.M..Rai 

58.. P. San gma 

59, P .. K. K on a r 

60.. 	P .K .. Thapa 

61. S. Basuinatary 

62... 3 u 1 y S yr n a h 

63. A.S. Negi 

A..T..Krishnan 

F.. D. San gina 

B. Daniel 

D..Bis'.as 

E. Kharkhonger 

Applicants 

(i1 1 are working in the North Eastern Police Academy,  

Miri istry of Home iffai rs ,, Urrisa'i , Meghalayc in different 

capacities in Croup C' and category) 

-AND- 

4 
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.1. 	T he Un i on of In di a,, 

Represen ted by the Secretary to the 

(overnment of India.. 

Ministry of Home Affairs, 

N,ew Delh.i 

The Director,  

North Eastern Pol ice Academy 

F 1 .0. Umsaj---7931,23 

Mecihaiaya.. 

The Dy. Director () 

North Eastern Police Academy 

P.O. Umsa'-7931.23 

Meciha laya. 

- 	Respondents 

DETAILS OF THE APPLICATION 

.1.. 	Particulars of order(s) aaainst which this arplicatipn is made,. 

This application is made not against any particular-  order 

but against non-payment of wasshingalioance at the revised rates 

to the applicants ho have been suppl:ied with uniforms 'Ahile the 

same is being paid to other similarly situated employees in the 

$fl)C office and praying for a direct ion upon the respondents to 

pay the washing al io'ance to the applicants at the rates revise.d 

from time to time, as being paid to other sirnilar-ly situated Group 

employees,orRinq in the said cademy.  

t - 
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The applicants declare that the subject matter of this 

application is well within the jurisdiction of this Hon 'hie 

Tribunal 

Limi ttipn - 

'The applicants further declare that this appi I cat ion is I I led 

within the I imi tatiori prescribed under section21 of the 

Administrative Tribunals Act: 1985. 

4. 

4,1 That the applicants are the citizens of India and as such they are 

entitled to all the rights, protections and privileges as 

guaranteed un.:er the Constitution of india 

42 That the applicants pray for permission to move this application 

,join'tly in a single application under Section 4(5)__(a) of the 

Central Adm in i at rat ive I r thu nal (P rocedu re) Ru lea 1985 a: the 

reliefs sought for in this application by the apicants are 

common 

4.3 That the appi icartt:s are all under roup C and D category and 

working in the North Eastern Police Academy (for short NEPA) at 

Umsaw, Meghalaya under 'the Ministry of Home Affairs and have been 

working in different capacities vi2, Inspector, SubInspeCtOr,  

L,. DC. , Head Constable, Constable, Farrier, Cook, Tailor, Barbar, 

1ias herman ,, Mali ., Mess Servant, i,/C, Syces etc. 

The Nor't:h Eastern Police Academy is t:he Regional Police 

Training college for N.E. States which consists of 247 sanctioned 

posts under flroup C and D category out of which there are 135 

I 	 - 
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Group C and 57 Group D employees all of whom. are supplied with 

uniforms, 

.4 That all the Group C' and D employees who have been provided 

with uniforms as stated above are en titled to washing allowance 

and they were qran ted washing allowance @ Re. 4/- p.m in terms of 

O.M. No .., 3/56/78-JCA dated 20.7,1979right from the inception of 

the Academy (NEP) and as such the applicants in this application 

also had been getting the washing allowance @ Re. 4/- p.m. since 

.uicept ion along with other 0 roi p C and D' employees of the 

icademy which was then made as Re . 5/- p. m 

Extract copy of 0. M.. No. 3/56/78-JCA dated 20.7.1979 quoted under 

parc 10.1 of the O.M. is annexed hereto as Annexu re-I. 

subsequentiy, the said washing allowance was revised by the 

•1 	 Mm istry of Personnel • Publ IC: Grievances and Pension (Department 

of Personnel &. Training) Government; of India,, from Re. 4/-- to Re, 

:5/- p.m. vide its O.M. No. 3/44/85-JCA dated 171,1986 for ,  all 

common categories of Group 	arid D' employees, Then the same 

was further. revised from Re. 15/ to Re. 30/- with effect from 

()108 1997 by the aforesaid Ministry vide its Oil. No. 14/9/95-JCA 

dated 12.12.2000. 

Copy of 0. M. c3,t(d 17. 1 . 1986 and 0. M. dat;ed 12.12 2000 are annexed 

hereto as Annexu re-Il and III respectively) 

4.6 That following the revision/enhancement of washing allowance as 

stated above • the respondents implemented the 	ied allowance 

in respect of some sped f ic employees oft he Acaderniy and those who 

are worI-inq as Sweeper, Daft;ry,, Farash etc. are getting the 

washing allowance at the revised rate of Ps. 30/- p.m. whereas all 

other Group C and 0 employees of the caderny including the 

present applicants are getting, washing a! lowance at the old rate 

of Ps. 5/- p.m. only. 



4,7 That the applicants beg to state that: the applicants had been 

epproachrig the authorities time and aqa:in requesting for paytnent 

of washing allowance at the revised rates but the same had not 

been c;onside red for no reasons whatsoever. The applicants also 

submitted individual representet:ions to the Respondent No.2 

simultaneous ly on 21.1..02 pray irig for grant f washig el lance 

att he revised rates. Responding to the said representationS the 

Resporit±nt No.3 vide his letter dated 14.22002 addressed to 

each of the applicants separately., intimated, that the revised 

rates of washing al lowarice could not be implemented in case of the 

applicants due to non-receipt of certain clarifications sough.t 

form the Ministry of Home Affairs (MHA) which are being awaited.. A 

sample of the said reply letter dated 14.:2.2002 addressed to one 

Sri 0. Deka is appended herewith for kind perLsal 

Copy of letter,  dated 14.02.2002 addressed to Sri D.Deka is 

7 	annexed hereto as AnnexureIV. 

4.8 The 't it transpi res from one letter dated 13.10.2001 of Respondent 

No.2 addressed to the Dy, Director., N.E. govt ., of India MHA New 

Del hi that the payment of revised washing allowance to these 

applicants have been oblected  by the RPAC) (1f3) on the ground that 

the names of the specific, posts which they are holding have not 

been mentioned in the O.M. dated 17.1.1986 of the DOPT (Annexure-' 

11 to this OA) revising the said allowance. 

Copy of the letter dated 13.10.2001 is annexed hereto as 

Annexu re-V 

4.9 That the applicants most humbly submit that they have a.l ready been 

granted washing allowance @ Ps ., 5/- p.m. in 1:erms of the initial 

order,  which have been getting since incept:ion and as such 

non ---- payment of the same at the revised rates now is not 
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sustainable on any ground and the applicants are entitled to get 

the same. This fact has been admitted by the Respondent No also 

in his letter dated 13 10. 2001 annexed as Annexu re--V. 

It is rd evant 'to mention here that some of the personnel 

viz Sweeper Daftry Farash who are working in the same Academy 

have been getting the washing allowance at the revise rates but 

the present applicants in spite of being similarly sit;uated have 

b 	ieen deprved of the same benefit which is unfair, unjust illegal 

and violative of the principles of riatu ral justice and so also 

Article 14 and 16 of the Constitution of India. 

410 That the applicants fur -ther beg to state that due to nori -- payment 

of washing allowance at the revised rates, the applicants have 

been incurring huge financial losses every month including arrears 

and under -  these circumstances the applicants f i ndi rig no other 

alternati,Ve approaching this Hon hie Tribunal for a direction 

upon the respondents to grant washing allowance to them at 'the 

revised rates of Re. 15/ -  prn with effect from 17.1.1986 and then 

@ Re. 30/-  p.m. with effect from c'i..081997 with all consequential 

arrears etc. as being paid 'to other similarly situated employees 

as stated above. 

.4.11 That this application is made banal ide imd for the cause of 

,justice 

.5.1 Far"'that • the applicants are already getting washing 

allowance at 'the old rate of Re. 5/'- p.m. and as such they 

are entitled to get the same at the revised rates cif Ps. 

15/ --  and Re, 30/- p.m. also as have been revised from time 

'to ti me by the avt. of India. 
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L 
5,2 For that, such revised washing alloarice are being paid to 

some ot;her employees who are work:ing under the same 

respondents and are sirrii iarly situated. 

5 3 For that, the applicants are all group C' arid 	employees 

of NEPA and provided with uniforms and as such they are 

entitled to washing allowance at the revised rates in terms 

of the Governmeni: orders at par,  with other Group C and 0' 

employees. 

5 4 For that • nan--payment of washing allowance to the appi icari ts 

at the revised rates are violative of the principles of 

Natural Justice arid so also the Article 14 and 16 of the 

C:onst:itution of India. 

55 For tht, the applicants made all approached to the 

authorities a'id - submitted representations praying for grant 

of washing allowance at the revised rates but with no 

resu it 

56 For that, the cla:ims of the applicants also 	çet support 

from the letter dated 13.10.2001 of the Respondent No2 

annexed as nnexu re-V to this applicationi 

r. 

That the app 1 :icants state that they have o:x:hausted all the 

r'emedies available, to them and there is no other alternative and 

off :i.cacious remedy than to file this appl icatiori 

7. 	Matters not previis1v fj1 or ndinq with any .  other Ccyjrt., 

The applicants further declare that they had not previously filed 

any application, Writ Petition or Suit before any Court or any 

other aut hor'i'ty or any other Bench of the Tribunal regarding the 
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subjec:t matter of this application nor any such appi i.cation , Writ 

Pet:it:ion or Suit is pending before any of them 

8. 	Relief(s) sought for: 

Under the facts and circunstancea; stated above, the applicants 

humbly pray that Your Lordahips be pleased to admit this 

app 1 icati on , call for the records of the case and issue notice to 

the respondents to show cause as to why the relief(s) sought for 

in this application shall not be granted and on perusal of the 

records and after hearing the parties on the cause or causes that 

may he shown, be pleased to grant the following relief(s): 

8.1 That the respondents be directed to pay the wash:irig 

allowance to the applicants at the revised rate of Ps. 15/ -  

p.m. with effect from 17.1.1986 and then @ R.. 30/pm. 

with effect from 01.08.1997 and onward with all 

consequential arrears etc. 

8.2 Costs of the application. 

8.3 Any other relief (5) to which the appi:icants are entitled as 

the H o n bie Tribunal m a y deerri fit a n d p r o p e r 

During pendency of this application the appi icari f: prays for 

'the follow:trig relief (s) 

9.1 That: 'the Hon bie Tribunal be pleased to consider the payment 

of current washing allowance at the revised rate of Ps. 30/' - 

p P.M. to the applicants with immediate effect. 

11 
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.10. 

This appi ication is filed through Advocates. 

11, Particulars of the I . P . O .  

1) 	I. P. 0. No. ,. dated 1$ 	.... 

ii) issued from an:I payable at:G P. 0 	u'ahati 

12 	List of enclosures 

As given in the index. 

- 
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VERIFICATIQI 

I • Shr I Babu 1 Mazumdar 	Sb 	late Man indra Mazurfldar,  

aged about 34 years 	
ork:ing in the office of the DIrectOr North 

Eastern Police ccademy timsaw MeghalaYa one of the applicants in the 

instant appi iration duly authorized by the other applicants to verify 

the statements made in this application and to sign this verifIcat'i0n 

ccordinq1Y I declare that the statements made in paragraph 1 to 4 arid 

to 12 are true to my knowledge arid those made in paragraph 5 are true t 

My legal advire which I believe to be true I have not suppressed any 

material fact 

nd I sign this verification on this the 20th day of 

une 2002 .:  

4 

g14J 
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'D' employees is lost due to theft or fire, which was not 
his own negligence, the administrative authorities may, 
discretion, issue a fresh item of uniforms on receipt of 
the First Information Report from thç Police or Fire au.Ti. 
Action to "write off" the loss i a be taken, in consultati4," 
the appropriate fi.anciai u4: 	 the police h- 
firmed that there are no "ia 	eft being trac1:. 

0. M. No. 2319170-JCA, di. 4-12-1971 
¼ S. 4 All possible efforts should be made to re-issue the 
withdrawn uniforms, especially the costly items like overcoats, 
leather jackets and blankets, to other employees for the remaining 
portion of the life of the items. Items of uniforms which cannot 
be so re-issued, should be disposed of to the best advantage of 
Government in accordance with the general financial provisions 
governing the disposal of obsolete store:. 

Supply of \Vaer-Proof Coats, Umbrellas and Crash 
Helmets 

0. M. No. 23/91704C4, di. 4-12-1971 

9. 1 A pool of water-proof coats and umbrellas should be 
formed on the basis of one umbrella and one water-proof coat 
for every three peons, messengers, despatch riders, etc., out of the 
entire Group 'C' and Group 'D' staff employed on outdoor 
duties in a Ministry or Office in Delhi/New Delhi and other 
similar and "All Summer Stations". A separate provision should 
also be made in the pool for one or two water-proof coats for 
3 or 4 staff car drivers. At stations having an annual rainfall of 
76 cms. or more, the local Headsofthe Offices may, if considered 
necessary on the basis of actual requirements, increase the number 
of umbrellas and water-proof coats in their pool up to twice the 
number prescribed above. Umbrellas or water-pràof coats 
shold be issued froiu the pool as and when needed, and should be 
prqmptly restored to the pool when the need is over. These 
umbrellas and water-proof coats should be replaced only after 
they are completely worn out, but in no case before two and 
three years, respectively. 

O.M. No. 2319/70-f CA, dt.'4-12-1971 
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Q.M. No. 14/25176-JC4. di. 23-2-1977 

9.3 Staff car drivers who are generally required to work 
with Ministers or officials of the status ofSecretary/Additioral  
SecretarY may be issued water-proofT coats on individual basis 
during the rainy season subject to the condition that the water-
proof coats will be withdraWflfromn them after the rainy season. 

O.M. No. 23114170jCA,d1. 25-5-1972 

9. 4 Each ofthe desoatCh riders (two wheelers motor cycle/  

scooter drivers) may be provided with a crash helmet (without 
peaks). 

O.M. No. 231141704C'j, di. 25-5-1972 
5 The helmets would be made of glass fibre re-inforced 

plastic in white finish and would conform to isi Specification 

No. 4151/63. In view of the fact that the helmets have long dura-
bility, there should normally be no need for their replacement 
except when it becomes necessarY due to demage in an accident or 
for any other unavoidable reason or due to normal wear and 
tear ove a large number of years. 

O.M. No. 231141704CA di. 25-5-1972 
9.6 The helmets may be purchased locally at compeiti' 

rates after inviting quotations. 
Washing Allowance 

0.M. No. 31561784CA, di. 20-7-1979 

1 All categories of Group 'C' and Gràup 'D' employ-
ees, who are supplied with uniforms .under these orders may 
uniformly be granted washing allowance @ Rs. 4/- p.m. 

O.M. No. 14114180-JCA, dt. 21-5-1981 
10. 2 It will be for the Ministries, Departrileflts and 

Offices to satisfy themselves that the allowance is actually 
spent for the purpose for which it is granted. No deduCti011, 
whatsoever, of washing allowance need be made for the period of 
any leave undertaken by the employee concerned. 

Proper Use, Care and Maintenance of Uniforms - 

0.M. No. 23191704CA, di. 4-12-1971 

11.1 All employees who are issued uniforms should be 
informed that failure to turn out in proper tnd clean uniform is 

 

 

9.2 The scale of umbrellas and water-proof coats for 
which employees at "All Winter Stations" are eligible has been 
specifically indicated in Annexure II. 
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No 11/ rt 
PersOnnel, of India 

Govetfl 

'7 	MinistrY of 	
public Grievaes 

	

i 	 & pension 

	

1/ 	
1(Deptt. of Personnel & TraifliflJ) 

S 	. 	• 	• 	• 

New D01his the 17th Jan. 1 36. 

Subject: WashiflJ Allowance 33lsS1ble to 
of Cen'tr1 GoVern[fleI(L employees 
iith uniformS under the instruC 

• 	Department of perscnflCl & Trg. 
of-. 

'comnofl' categories 
ho are provided 

tions of the 
— Increase In the rate 

. 	 . 	 . 	 . 	 . 

The undersi 	
is directed to 5av that as pe d , lSIOfl in 

.the NatioflaLC0 	
at its meetifl heLd on l4th/15th jnury, 

1986, ,j-S been decided to revise) M. 	
'ireiat effct, the 

•.xtsiflg rate of wash' 	thwfl'Ce fro 	.4/- th i. .L5/ pe 

month to all commofl 	teqorieS. of GrouP 	m)oY3 viz. 

staff 	
iridS, C 	ir0P° oT:, Jm3dar5, 

DaftrieS, pons, .M 	u':trs. Reccrd .$o:tOT$, COV(1r 	parahes 

&' Sweepers 1c 
the central SocrCtari3t and its attached/S Edinate 

• 0fficeS. 

	

• 	
S 	

. '( BATA K. DEY) 
Dietor(3CA)o 

To 

All. MInistr.es/Dep.nt5.  

	

2. 	UPSC/C'/E 	ifl nii . on/Co m.S jner of Liflc;V st ic' 

MOr1t1eS/C
boncT i: cC/St/?4ifl1tY Cii$Sb0f/ 

	S 

OffiCe/L0k Saba SLt./Rya abha Sect.t,/ prstdOflt' s 

Sectt./Ce_ fltt s 
S tt./SUPreme Court 1/H1gh Court. 

All attached and subordifltC.0 	;s of the Ministry OE 

personnel 	
Trg., Admn..RefOrms & PubU.0 

GrieVaflC 	and 

pn/M. 
- - 	 P TT('A Sectiofl. 

rf 	 -.-•-'-' 

S 	 •• 

4- 

3. 
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S  5 	
mptroJir 	

AUditor_Gfleijl of India. 
• 6. 	

Scretry, Staff Side, Nationai 
	

C 

	

13 	Ferozeshh 
Road, New 

DcIh1 C with 5 Sp3 	copies) 70 	
Section 

 Deptt. of Prsonnei 	Irai  
0. 	

Fiflaflce Ii Sect0, 
'•. 	9. 	

Sh. G.L. Dbar, Seret.ry, 
Staff 

Side, Deamentai 
C3UflC1 

Deptt.Ope 	
Tra1 	

T-16, lN CO1Qy, Now DelhI 
(with iO sa COP±(S) 

10, JS(UT) M/Home ffajrs 

11. Cuef Secretary Delhi Delh1, 
12 	

All the Staff Side members of the National Counc 

ZOO 
spare Copies 

• 	 •. ....... 

1 .  

• 
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•.•,••H•. 	r:•i 	(•rj. 	• • 	..,•, • 	uhJc.t: Supply 0 f o n i f o rm.q 	
Group C.:: 

	

P.. I employ 	of . 	

,., •,: 	,r 	 • • 	• 
. 	• 	•. 	

. 	4 	1.1 r I. 	•: 	•. 	• • 	'. 	• 4 	 • 	F4  ThA 	IJn 	
•• 

	

dR.r.1gfledI..j.j  	
sy •th  	ifl   r CCordance   with  	tha  	e'iting   •  

	in6tructjon  	•ertajn ntlfied rate9Qrq 
of   mp1oyeq   CQmCnn   to   all M1ntrje   4 •  	.   oarniy  	
Stafr Cr   Oriver4;   Oespatch   Riders, •  	eniorgsretner   Operators .th COUP

, 1IC(a 	all Group mph-)yees of the 	tegorl510f amadars; 06 /Pefln,4j °seflgers, recoró 

and junior gestetnpr 
- 	P.. t1hmp(lt 

Completing thremoflthc,$eryjc..j 
tirne-employee&..; 	•: 	

: 	•: ' • 	I 	:' 	!tr: 	tI 	r 	• 	 I 	. 	• • 	T 	Fifr Centra.l.iPQy:cQjSj0, 
ib Chapte 122 o 1t.$Repot rA'l'at.ing to Untfrms.d 

relat$d • al10 haj int'r-alja rerommended that eu'y 
	of Uniform? to :.'cent.ra,l •Gov.t., 	empl.dyes may 	di6contjnud . 	fth. the • 	.cepr;jn 1nof, Ssçvr  

li F 	y Staff ,'pi ic Peronnel Nureg etc. •fl..tht 	
of the .uniforms'thay hoU1d Wear a broadly 

	

, type. of "Attire. lth 	
Re, 100/- 	er month may he anctjoned as Attire Aflow 

• 	tRr.. Qm1njo the pr1. 	àf 	he 	ay 
CO5j1' 	

recommendafjonfldlli 	
in view thA vi.w of Staff 	Side 	under 	JCM 	Find 	other 	related • i 	

ha been decided 'not ' to. acept these 	: 

	

oft, 	
5th C4PsC.'n.d to COfltiflu. COhtiflUe 

• 	wh th ?ist..ing arrRngmeflr 	
supply f On.iforms A.Ubject. 	•, 

• 	• 	'to t.he.ondjtjo0 	th 	i 	
would be •mhdatory for' the 

mp1oyees to wear name badge5 lfl addition to ufljforin Minictries I 
r)epartmntc are CGordlnply '3d"ied t 	UIpiv 

rfA
n-ni hnge, alongwlth theUniforms, 

Igut, 	
It 	

r whl 	 rom 

	

t) 	
1r .11 'comon 

r. 	
•• •'r lndicatedjn ar 	V07 -------- 
-Th 	

mnloye5 Cuppijed With th4 Un1form 
	are 

	

tn rlirr, up in 
	

cm duty and -- - • 	 •.0  

h,?;?,j iair,-- 0wn th.- .lf an employne 5 found to. he •tt•• 	W)t.ht. 	
Jorin reoniri.y, further 

	

SIJpp)y f unlrnrm5 
ic well4 	

Whlng allowance 	Y be 
d)cronrnh,d 	

d1)Q0 	to 	ucrRb 	disciplinary 

	

• These n'tructh 	
rejteratad from 

fnq 	

are 
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I s 

s ner th av lble Information 1 	large number Of mply, 	
not found wearing unif 6 rms whileon duty. • 	T 	n.urp ompi ince ~ of these instucj5 it has been t.hat. each MinIstry .1 Departnt hou1,d Constitut' small Groi.ip under  

level 	 overall suevjsjonf .o an fficer of ithe 
of renut.y Secretary! Director,' who .will he a5ised by two or more oficI 	t'the.pproprjtR level ! as  'con.s 1 - 9 red nece.cry 	It ShOld:h0 responsibility of this • '. 

	 rnp to make 	•surPri and Suhmit 	 s.che.say.every WeeK tb , stat with . its 	report 	to 	the  (AdmiIli tr tj 	 Jojn. 	Seorétary ) / AdCltlona1rSeretry 
(Admjntratjon) the' ca 	 e' In the I6tiW 1  of every 	ont.h, 	Among ot.he.r thflg., 	.o faoi 1 jtatejn6pectjo 	the 	ncerned staff may he direcr,p.d •to aosemhlcatomtconveniont Place'ln'tho 

orfire premjss 	
prer1bed time tO' be 'not.Ifjed:: in advance, Report,. ftQrn the indIvidual officers with whomt,he Group 'C'JD' 	

faffs mightR posted, 'could also he cal1sd for, if ncessary 	
should be rreviewed from 

tlme"i.9tj, and follow up..actjon ''as per, the 	above'';,' •  instructions should be taken. 
Wit 	 The Divisional Head concerned h the upply "of uniform should also be kept posted. with 

	

• the finding'0f theGoup 	 a orapropQjQ Ct'ionand it will he hi 	respoibi,ljty?tÔ mnstrurt,ons 	4 	
' 	%Tf) t 	' 

5, 	 'In addition-it.0 the 	Iproposed! Goupat.the:. 
: 

• Ministry / Department level, 	it ha:a1so been •;decidedi" to COflt1t, ijt,p a Central team he8cjBd by't,he Director 	Chief. • 	Welfarp, Offi 	:.(C.wp.) 	in iiitry 	of' esreonnel ,and Triniig wh 	Will he as$iStd.by IJ.s. "(W$lfre)and One".or• 4. •. more plQy • : nidered n$cesry. The entral team 
wlll vsir. various Oepart,ments in rotation periodicafly ,  say every month t.,n 

tart with and coordinate with' the 
 • Group constituted at the Ministry 1vel, 	I 

I 	 Similar arrangement should Al no, he work 	nut in 
rAgertv5 Departments in rgrd to 5tiff .- in x6bo rdinate , / attached off.Ice', 	 • 	 :1 • 

- 	 In compiaqc - 'o 	these instrurtion5., it is impert,ve' that unl.tclrms are cippljd t 
• 	employees well 	n ' advnnoebefore.start, oft4e season i.e. 

• 	1st April for 
• summer uniforms ard IaOctober for winker 

unifnrm, 	ction..&hou]d 	ccordjngly 	e 	taJen.  well' in., • 	advance o procure, livery items'anresponslbIljty. sFuld 
he fixed at the aPpropria9 1lev 	forany delay. , 

ver' 	
•. 	

, 	 ' 

UNDER SECRETARY TO 
'( RABIR •$INGH') 

THE GOWT. OF INDIA 
3el: 379 467R 

Copy 

t on 

No. 
Principal Accounte Oflce(Adrnn) 

Minitry of Home AtfalrD 
North Block, Hew Delhi. 

Datedi 

eOrarded . •to 	all 
	

RPAOg 	f o r 

nnd. n ecessary nc t i nn 

Copy tot 

PAO(J.AW) 

PAO(P&M) 

PAD( ITBP) 

PO(DCPW) 

• PAO(ClSF 



/ 
Goverrimentof India 

Ministry of home  Affairs 
North Eastern Police Academy 

Umsaw - 793 123, Umiam 
Meghalaya 

Dtd., Umsa, thef//V21 

/Smti  

277-a'L)  

	

Sub : 	Washing allowance -* revised rate. 

	

Ref : 	Your application, dt.  

Reference you aplication on the subject, this 

is to inform you that, due to some Official clarifications as 

sought for from Ministry of Fome Affairs, New Delhi, the revis 

rate of washing allowance has not been imlimented. On receit 

of clarification, necessary action will be taken by this Ofic 

The point has also been discussed by Director, North pastern 

Police Academy with Secretary, Department of Development of 

North Eastern Region, Vigyan havan, New Delhi - 11, during 

his visit at North Eastern Police Academy on 7/2/02 and copy 

of reminder was also handed over the Dy Secretay, Department 

of Development of North Eastern Region, to exiedite the matte: 

K azumder) 
Dy Director (A) 

	

5fr 	-, I. 
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K 
Government of India 

Ministry of Home Affairs 

North Eastern Police Academy 
P.O. UMSAW-793 123 

(Meghalaya) 

No. NEPAIAC/42-80IV.11/ (39 
To, / 

	 / 
/ 	The Deputy Director, 
/ 	NE 

7 	Government of India, MHA, North Block 
IC,

New Delhi - 110 001 

Subject: 	Washing Allowance. 

Dtd.L/ 0/200 1 

Sir, 

N E Police Academy was established in 1978 as Regional Police 
Training College in order to meet the training needs of N E States corrorising of 
7 states. Government of India has sanctioned 247 posts, out of which there are 
135 Police Personnel (Group C and 57 (Group 'D'), whO are supplied with 
uniforms. 

57 posts belonging to Gioup 'D' are categorised as under: - 

1.Daftry 
2.Cook 

Mali 
Sweeper 
Water Carrier 
Tailor 
Mess Servant 

• 	 8. Masalchi 
Syces 
Farash 

11.Dhobi 
12. Barber 

• 	 13. Cobbler 
14. Veterinary Dresser 
15.Farrier 

Basing on the O.M. No. 3/56/78-JCA dtd. 20/7/1979; all common 
categories of Group 'C' and 'D' employees, who are supplied with uniforms, 

0 
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uniformy were granted Washing Allowance @ Rs. 4/- p.m. right from incètion of 
the Academy. 

The above rate of Washing Allowance was revised by Minitry of 
Personnel, Public Grievances and Pension (Deptt. of Personnel End Training), 
New Delhi, videO.M. No. 3/44/85-JCA dtd. 17/1/1986 from R. 4/- p.m. to Rs. 
15/- p.m. to all common categories of Group 'C' and 'D' employees viz. Staff Car 
Drivers Despatch riders, Gastetner Operators, Jamadars, Dries, Peons, 
Messengers, Record sorter, Chowkidars, Farashes & Sweepers. 

Accordingly arrears bill was prepared and sent to RPAO (tB), 
Shillong but got objected, other than those categôrised, due to the reasonthat 
the name of the posts of Police Personnel of NEPA and Group 'D' employes did 
not appear in the said O.M. 

Further, rate of Washing Allowance was also revised from R. 15/-
p.m. to Rs. 30/- p.m. vide order No. 14/9/95-JCA dtd. 1J12/2000 with chnged 
categonsation ofthe employees, thereby, this office could not revise the rate of 
Washing Allowance. 

In this connection, it is pointed out here tha't. all Police Personnel 
falling under classification of Group 'C' are supplied with the uniforms including 
Group 'P'. Since, the Washing Allowance @ Rs 4/- p.m. was granted basing on 
the original order shown bid, it is strongly felt that NEPA employees both Group 
'C' and Group 'D' are entitled to Washing Allowance @ Rs. 15/- p.m. w.e.f. 
17/1/86 and @ Rs. 30/- p.m. from 101997. 

In: absence of specific categorisätion of posts of Gro'p O' and 'D' 
of NEPA employee in the O.M: No. No. 3/44/85-JCA dtd. 17/1/1986' and No. 
14/9/95-JCA dtd. 1/12/2000, the arrears bill áoUld not be submitted to: ay & 
Accounts Office and the employees are frustrated and demoralised. 

In order to keep their moral high, yOu are requested to isse, an 
order granting Washing Allowance to Group 'C' and 'D' employees of NElAas 
they are issued with uniforms at the Government costs. 

You rVfa  ithful ly, 

End.: as stated above 

(Umed Singh) 
Director 

JL 

H 
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IN ThE ChN. TR A L ,  A IVI IN I aj-.'P, A T I VE TRIBTJ1TAL 

GUWAHATI BCH 	GU!AHkTI. 

O.A.No 

hri Babul Mazumdar & 67 Other a 

Vs- 

Union of India and Others. 

( Written statements on behalf of the respondents 

No. 	 ) 

The Written Statements of the abovenoted respon-

dents are as follows. : 

1 • 	That the copy of the 0 .A • No. 197/2002 (referred 

to as the "application") has been served on the respondents. 

The respondents have gone through the same and understood 

the contents thereof. The interest of all the respondents 

being similar, the respondents have filed their common 

rritten statements. 

2. 	That the statements made in the application, which 

re not specifically adntitted, are hereby denied by the 

respondents. 

30 	That before traver sing the various paragraphs of the 

application, the respondents give a bmijut parawise comments 

as under :- 



4 • 	That with regard to para 4.1 and 4.2 of the 

application the respondents beg to offer no comments. 

50 	 That with regard to the statements made in para 4.3 

of the application the respondents beg to state that LDCI8 

not supplied with the trniforms and can not be one of the 

applicants, others are 

That with regard to the statements made in para 4.4 

of the application the respondents beg to state that under 

the provision of O.M. No. 3/56/78-tICA, dated 20.7.1979, all 

categories of group 'C' & 'D' employees, whoj are supplied 

the uniforuis are paid Washing Allowance at the flat rate 

s. 4/- P.M., as the order ibid does not specify the cate-

gories of the posts ( copy enclosed as Annexure - 'A' ). 

Washing Allowance © Ts.5)6 -  p.m. were paid to 

deputationicoginfrOfl1 Para Military Forces basing on 

the LPC received and 	. 5/- p .rn • to NEPA 1partmental 

Canteen employees which has the sanctioned of Govt. The 

rate of Washing Allowance was revised from F s. 5/- to s. 30/ 

p.m. w.e.f. 1.8.97 for Para Military Forces and I.B. 

Personnel vide order No. 27011/53/97-PF.1 dated 12.6.98 

( copy enclosed as Annexure - A1 ). 

That with regard to the statements made in 

para 4.5 of the application the respondents beg to state 

that the Govt. of India, Ministry of Personnel & Pension 

(De ptt. o f Per sonn e 1 & Train. ing ) vide ON No. 3/44/85 -tI CA 

dated 17.1 .1986 ( copy enclosed as Annexure 'B'), revised 

the rate of 14:shing Allowance fromRs.4/p..tos.15/P.m' 
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w.e.f. 17.1.1986 ( other than Para Military Porces )to all 

ooniion categories of Group 'C' & 'D' eaployees ( but alorigwith 

common categories, Govt. has specified the following posts 

only ). 

Staff Cr ]'ivers, 

Jspatoh riders, 

Gestetner Operators, 

Janiadar s 

Daftrie s, 

Peons, 

Me ssenger 5, 

Record Sorters t  

Chowkidar s, 

Parashes & Sweepers only in the Central Secretariat and its 

attache d/subor dinate offices. However, arrear Washing Allowance 

for Police Per sorinel was prepared and sent to RPAO(IB), Miillong 

but was not entertained on the grounds that this category of 

post did not find place in the said 0.M. Xerox copy t1n out 

of Bill Register ( Bill No. 210/Arrear. W.A. dated 28.7 .90) 

duly attested is enclosed herewith as Annexure - 'C'. RPAO(33 ),• 

illong also suggested to our ]ealing Asstt. That the cate-

gories whose names are mentioned in the said O.M. were entitled 

for Washing Allowance on enhanced rate • As per suggestion of 

RPA.0(IB ), uillong arrear Washing Allowance @ Rs.15/ and 

s. 30/- p  .m • in re spect of Daftry, Parash & Sweepers have been 

drai and paid as it finds mention in the aforesaid 0.14. 

A/R011s in support of bills submitted to RPA0 (lB ), Shillong 

and passed by them for following categories of posts are 
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enclosed ( as Annexure 	'I)', D-1 1, D-2) :- 

Swe per, Para sh, Daftry 

Mali, Water Carrier. 

Pot s rientioned above are specified in U.N. No. 14/9/95 -JCA 

dated 12.12.2000 & U.N. No. 14A8A86CA (Vol. II) dated 

19 .7.1989 respectively, issued by the Govt. of India, Ministry 

of Personnel, P.G. & Pensions, ptt. of Personnel and 

Training, New ]1ii ( copies enclosed as Annexure- 'E & F' ). 

S. 	That with regard to para 4.6 of the application 

the respondents beg to A offer no comments. 

9. 	That with regard to the statements made in para 4.79 ,  

of the application the respondents beg to state that Repre-

sentation submitted by the applicants to the Respondents No.2 

was attended and the case referred to Govt. of India, Ministry 

of Home t.ffairs, vide this office letter No. NEPA/AC/42-80/ 

V.11/3569 dated 13.10.01 followed by 2 reminders ( copies 

enclosed as Annexure 'G'). It is worth mentioning here that 

even water carrier and Mali who are eligible for 1ashing 

Allowance @ Rs. 15/- p.m. under the provision of 0.N. No. 

14/8/86-'JC&(Vol.II) dated 19.7.1989 ( copy enclosed as 

Annexure 'P' ) could not be paid arrear Rs.3O/ -  p.m. as 

these categories did not find place in U.N. No. 14/9/85JCA 

dated 12.12.2000. 

10. 	That with regard to para 4.8 of the application, 

the respondents beg to offer no comnents. 
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ii • 	That with regard to the statements made in 

para 4.9 of the application the respondents beg to state 

that point raised by the applicants is partly accepted. 

As a matter of fact only Police Personnel are being paid 

Washing Allowance © 1s.5/p.m. and not the Group '1)' employees. 

The excess amount of Rse 1/- p  .m. being paid inadvertently 

will be adjusted in due course. 

Both espondents No. 2 and 3 are of the opinion 

that staff those who are supplied with the uniforms at the 

Govt. cost are entitled to Washing Allowance © Rs.15/- P.M. and 

Bs.30/ -  p.m. but it will not be in order to give arrear 

Washing Allowance at the enhanced rate in absence of spedific 

order from Govt. granting Washing Allowance to the group '0' 

& 'D' staff of the NEPA showing the specific categories and 

hence the pending. 

It is r e le vant to mention here that, in re sp on se 

to this office proposal dated 13.10.2001, a clarification 

has received from Ministry of Personnel, Public Grievances 

and lensions, Deptt. of Personnel and Training vide Letter 

No. 14/1/2002JCA, dated 31 .5.2002, received in this office 

on 11.6.2002, stating that the administrative Departments 

are authorisedto declare entitlement of uniforms and cant 

oshin1lowance etc. keeping in view the fánctional 

requirement ( copy enclosed as Anneire- 'H' ). The case is 

under process. 

12. 	That with regard to para 4.10 and 4.11 of the 

application the respondents beg to offer no comments. 



- 
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It is pertinent to mention that North Eastern Police 

Academy has projected ease to Govt • of India, Ministry of Home 

Affairs, New Delhi, vide letter No. NEPA/AC/42-80/Vol.II/3569 

dated 13.10.2001 requesting grant of 17ashing Allowance to 

1 Police Personnel from the rank of Const. to Insp. & Group .'D' 

staff those who are supplied with the uniforms at Govt. cost. 

rther, the said proposal was also endorsed to the 

Under Secretary, JCA, Deptt. of Personnel & Training, North 

Block, New Delhi, vide letter No. NEPA/AC/42-80/Vol.II 731 

dated 9.5.02 requesting grant of gashing Allowance. In response 

to above proposal, Ministry of Personnel, P.thlio Grievances 

and Pen ci one, Dept t • of Per son ne 1 an. d Training, vide their 

letter No. 14/1/2002JCA dated 31.5.02 ( copies, enclosed as 

Annexure- 'I' ) clarified that administrative Departments are 

authorised to declare entitlement of uniforms and grant of 

ashing Allowance etc. keeping in vidw the Irnctional requirement 

which is under process. 

There is no denial what-so-ever from the Academy side 

to grant Washing Allowance to the Police Personnel and Group 'I)' 

Staff but at the same time it will not be proper on the part of 

Academy to pass the arrear bill in absence of order from Govt. 

of India showing specific categories of the posts be1oging 

to the Academy (NEPA ) as these bills were already objected 

by 1PAO (IB), Shillong. 

In view of above, the case has got no merit. 

Verification 



4) 

VRIPICAPION 

I, Shri Umed aingh, Director (I/c) , I1orth 

astern Police Academy, Ministry of Pome Affairs, (C. .0.1 ) 

H iillog, being authorised do hereby solemnly affirm and 

declare that the statements made in this written statement 

are true to my Iow1edge and information and I have not 

appressed any material fact. 

And I sign this verification on this 	th day 

of July, .2002. 

Deponent 
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	 - 13 

- . 	
- 	

O.M. No. 14/25j76-JCA. di. 	 - - 

9. 3 Staff car drivers who are generally required to ".vork - 

- -jth Ministers or officia!s of the status oiScretarY!Additb 0ial  

- Secretary may be issued 
during the rair.y season subject to the conditiOfl that the water- 
proof coats will be withdrawn from them after the rainy season. 

- Q.M. No. 23I14p0JCA,dt.Z54972 
- 

9. 4 -Each ofthe despatCh riders (two-wheelers motor cycle/ 
scooter drivers) may be provided with a crash helmet (without 

peaks). 	- 	 - 	 -. 	 - 	 - 

O.M. No. 2311 4j70-JCA, dt.-25-5-1 972  

-----9. 5 The helrnelS would be made or glass fibre re-inforCed 

plastic in white finish and 	
üldOnfUtin_toh1ti0fl 

No. 415 [/63. In view of the fact that the helmets have long dura-

bili tythrre shouldnoimalIy_be_n eedir their replacement 

except when it becomes necessarY due to demage in an acci rtF - 

for any other unavoidable -reason or due to normal wear and 
tear over a large number of years. ---- - - 	 -- - 

- 	
0 M No 231 14170-JC/ d25 51972  

• 
 

9.6 - The helmets 
rates after inviting quotatiOflS.  

ice- 

o M No 3156!78-JCA, dt20 7- 1979 

• 	10. 1 All categories of Group 'C'and .  Group 'D' employ- 

- - 
ees, who are supplied with 	

may 

__uniforrnlY be granted - washiflga1lOW9e Rs. 4/-p.m. - 

0.M. No. I4114180JCA 41. 21-5-1981 - 	 - -- - 

10.2 It will be for the Minitii 	Dartfl1efltS and 

Offices to 	
wance is actually 

spent for the purpose for which it i granted. No deductldfi 
whatsoever, of washing allowance needte made for the period of 

any leave undertaken by the employee c9ncerned. - 

• 	Proper Use, Care and Maint 	ceof Uniforms 

dt- 
Q.M. No. 2319170JA4421974 	 -- 

- - 	
- 11. 1 All emplOYe _i1-0_are issued uniforms should be  

informed that failure to tuth out ip 	 is 

I 	'' 
employceS is lost due to theft or fire, which was 

his own negligence, the adminisative authorities may, 
discretion, issue a fresh item ofuniformsonreceIptLL 

,71 

	

	 the First Information Report from thç Police or Fire au2, 
Action to "write off" the loss 9 a be taken, in consultati4. 
the appropriae fi, anciel tQX

Wft
-- the police h- 

firmed that there are no 	being
V. . 	 1 . 	.1 

0. M. No. 2319170 -JCA, di. 4- 12- 1971 

8.4 All possible efforts shOuld be made to re-issue the 
withdrawn uniforms, especially the costly items like over.oats, 
leather jackets and blankets, to other employees for the remaining 
portion of thelife of the items. Items of-uniforms wh.ichcannot 

- ---- be-so-re-issued, should be disposed of tohe_besL~dvafltagenf 
Government in accordance with the general financial provisions 
governing the disposal of obsolete store;. 

Supply of \Vaer-PrOof Coats, Umbrellas and Crash 
- - -- - 	

Helmets 	-. - 

- 	 0. M. No. 23J91704G.4, di. 442- 1971 

9 -I---- -A- pool of water-proof-coats-a nd-umbrellas-SIloUld-be-_-
formed on the basis of one umbrella and one water-proof:coat 

	

• 	

- for every three peons; messengers, despatch ñders, etc., out of-the - --- 
cntire-Group -'Cf-- -and -Group 'D'-staff_emploed_on-011tdQor 

	

• 	duties in a Ministry or Office in Delhi/New Delhi and :other  

similar and "All Summer Stations". A separate provision should 
also be made in the pooi for one or two water-proof coats for 
3 or 4 staff car drivers. At stations having an annual rainfall of 

- 
- 76cms:-or more, the local Heads of the Offices -mayifonsidered__-

necessary On thEbâsis of actual EeqUitenientsincreasethe - number 
of umbrellas and water-proof coats in their pool up to .twjçJhe 
number prescribed above. Umbrellas or water-proof coats 
s1it1d1Y1ssued from -the pool as and -when-neede&-and-ShOuld--be-----  
prqmptly restored to the pool when the need is over. These 
umbrellas and water-proof coats should be replaced only after 
they are completely worn Out, but in no case before -two and 

• three'years, respectively. 

OM. No. 23/9/70 -JCA, at.4- l2- l971 

	

9,2_ The scale of umbrel1Qsapvae 
	coats for 

which employees at "All Winter Stations" are 
- 	

slflally1ndicated in AnnexureII - 

JI;  

1 	i. 	2c° 



ks.22OQ/. for group 
"A" officersand 

group 
"13 officers 

roup 
"A]' officrs a nd 

for grOup 
•$(311 officers 

tpiLIc1. 
Grtf 

inaL qy a wj.  

R8.55O0/- foe:..' 
all: categorj8 
of pesonnej 
.aild without 

of 
di f I e n ce s. 

Ra 3O?Q/_ for 
aL caegorjes 
of pe&aonnel. 
Reniwà1 grant 
to ?O.grane 
aftvr 	 7 .yry 

-J 

. %_ 

	

.:•%_• 

t 	 ' 
 

At
-- 	, 

I 
(ovnrn111I211t of India 

( linistry of home Affairs 

-I 

IA 

1 

North 	Block, 	New 'Delhi.. 
Dated: 	12th 'June, 	1998 

•iOn 

_________ 

 o 	ecoimnfldatjo .of ;... mmI;.iof 	in 	rcsp e ct Vth 
of 	rate 	oft 

Central 
Unifoj 

'' 
Kit 1 tiaIhtenance AJlIIowancandI Washj 

ho 
respect of CPMEF peIrsonnejand Cloth9 m1( e 	n rpPct 	of, Intelligenj 	liureau' 

is '  pleased 	to 	accept 	the • 	
by the Vth Central Pay C'omuissjon in 

)i.. report and 	to 	rev ise 	the,', Uni form • 	•:-n 	Allowance and Washing Allowance -in "r,nel 	f.l.3.1997 as fllows:- 
. i• 	 Ixj'tjq Rates of 	Revje,d Rates Allowance . 	AliIowancr 

Rs.150 p.m. 
for goup "A" 

officers 

p.m. 
I or non- 
g azetted staff 

to di 
co t'inuan,ce, of 

uQ,1p. 
•.,00•  

c&td..,.2 

I

'I 

.*V" 

R.jO/- p.mu.for ii  A 0  UD alft4te 	 group "A" officers 
p.m. for 

group "B" officers 

t'lon-gazc 	saft 
•.( 	'3.5/-p.ri. 	ir 

iri(fJdjtjoni to 5Uply 
rig I soap- at 

irfterva1 



/ 
, 

A
I  

7;;g 

JCA 

7
GoVerflmeu1t± India 

Ministry of Personnel, Public. GrieVaflccs 
• 	 &' pension 

• 	;(Deptt. of PerSonnel & TraifliflJ) 

,• 	. 	S 	• 	• 	• 

New De1hi, 	he 17th Jan."Uô. 

.: 

OFF 

Su5JeCt 	Washin') Allovace aurss1b1e toHcom1ion' 
epoyee3 ho 	a.r,e 

cateyorles 
providd 

of Central Goverflrflefl 
Linder te jistructiofl9° the. 

with unifoIThS 
persoflfll &Trg. 	..InceaSe in the rate 

Departreflt of 
of-. 

. 	. 	S 	• • 

The undersiYfled is 
diricted to say that as pe dciSicfl in 

•the NationaLCO1LCu1(J 	a its inOCt.1fl he.d fl i4th/15th Jnury, 

19B6,.i.-5 beet 
decided tO revse)wfth iriineciate effct, the 

-xtst1.flg ra:te of ashna1j 	
I r 	 to lt..L5/- pe; 

month to all. common ct€crie! of GroUp 
D m)oy3 'liz, 

staff 	Dr 	s,Dp3tC riders, 	
jmadrs, 

DaftrieS, Pec,ns, 	
Reccd Soj:tor$, :Co' 	FaraShes 

 nate 
& SweepeT in the Central ScrOtTiat and 

offices. 

po 
(BATA K- 1  DEY) 
Diector(3CA). 

To 	 . 

All. MifliStr).eStDePtt 5 . 
iJpSC/C\C/E1 Licn 	

i ssion/Cornm sciofler of I..inqv st ic. 

: 	/S r/M1n ity Ct 15sonI'P.M 's 

Office/LOk 5at.'a S Lt./Rajya abh $ect.ts/ pr.tdOflt 1  s 

Sectt./\Cc5t 	SeCtt./SP 	Cour/H1yh Courts 
H 

All attched and UbordifltC officS of the Ministry of 
pesonnel & Try., Adn...ReformS & pubW5c Grievances and. 

• 	penlsion/MKA. 	 •1 
(.• 	c 	v ndture), E.iI(A) Section. 

If 

IC 

72 

1 1 

ts 
be 
C 
101i 

97 

ii l' 

\io 
alit 

eli 

CO 

4- 



1' 

4. 

I. 

j.. 

/ Pm! ,  

rnptroJler & Aud 
orGnèx.1 of Iflia• • 60 	Scretry, 

Staff Side, NatloflQl Qcjj 13 
	Ferozshh 

Road, 	
D1h1 ( with 5 Spa 	Copies) 7 •. Ad.flI/csIv Sect0 	Deptt, of rsohnei 3, 	Finazce ii 	

MHA. •9 	•Sh. G.L,Dh 	
Sret.3 	

Stff 1e, 
DepartMental co:unji 

Deptt,oper 	
álTrhirjIg 	

i6, lN, Col0 	No Delh1 
(with 10 sae 

Copt) 	 I  

I 	•. 

	

10. JS(Ur), M/Home tf3irsr 	I V 	
U, Cuef Secret3 fY, b 1h 	

flistra ion1 Delhi,J 

I'  
12. All the Staff Sid membs of the Nt031 

Conc 20 	p.re Copj S. 
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Cu 
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Bill No. 
and date Particulars of Bill 

2 
Rs. 

igiiiflgBilI 

 6 	1 igiill 

I. 	
• 

LOA  i•• 

U 

4 k ocbvn f~ 0 9 i1-  7o1) 

ii fv ftr 

t 4 INA 
........ 

)c' Jk c 
'OVb 

i1 Po L' 	 • •• Al • 

• 

I: 

F 	i30 

Y'Wv' Cic, C(I flo€lK 

/ 4 

..... 

I 

.. ... • . 	.• . 

Supplied by GirANLi FoaMs & REGISTERS, Madras-600 0281'U( 	I. 

• 	 - 	• ,'-•.•••• -•-•-- • _•-'• 4. - • 	 • 

• ____ 

BILL 	RE 
Date of signing 

Dated • Amount acknowledge- 	 No. a 
initials of Date of 

• Token passed • 	ment 	ith 	T 	Treasu 
et 	iT?OUflt I Gazetted presentation No. by initials of 	 asic 

of Bill Officer at Tieasury 
• 

Oflicer 

7 

/ 

• 	;5i 

/ 

/•• 

I 



No. and date of) 	No. and 
Treasury voucher 	Date of 

and date of 	cheque or 
encashment 	endorsement 

Date of 
entry in 

Cash Book 

Initials of 
Gazetted 
Officer 

in charge 
of Cash 

Amount disbursed in 
___________________ No. and date 

of Bill in which 
balance short 

drawn 

Remark i 
Month of 

encashment 2nd Month 3rd Month 

9 	 1O 11 12 13 14 15 16 17 

I,  

1/ 

/ L-572 

/ 

, J9O H 

~-/9. A., I - 

/ / c 

t  

U 

/ 

/ 
37 

4 

34 

/ 

I 

REGISTER 

113 
T. R. 28-A. 

(See Note 3 to Rule 283) 



'GcvornrnefltcfIndja 
Minj try Of HcmeAffajrs 

North 	astern Pciice Academy 
Umsaw Barapani 793 103 	- 

G.F.R.B. Bill Nc. 	 t. 

Majcr Head 	2S52-D;NtiiEastern Areas, u - 

D.11 - Other Eendjture, D.1 (3) 	- Other L3i Misc Items, D.4i(3Y(4) 	- R.P.T.C I 	under 	--'- 

grart No.45 for 1990.-91. 

Majcr Head 
- 45 	B.CapIta1Out1ay on 

N E Ar(Das,. 	
•. :-Pclice. BB.1(1) -RC 

under Nc.45f 	9O91, - 

$l ) 

 

AN ScnAajumder) 2- 	 Adrninisz'atave Officer 

( 
&, 	 PcJIcc 4 

1 	---- 

A 

~-X< 



• 	. 
io 

Ileni 
No. 

410 

- 977i 

_ 	H L•:•• 
I 	I 

RWw W fT 
1T 

Net amount 	__________ 
payabk 	eiijtilici 1T 

Dated signature (with stamp 
where necessary). Unpaid 

items to be noted as 

I 	 I o 	fo 	H.... 	. 	• 

. 	
Bro9ght forward 	Rs. 	P. 	 : 	• 	. 

	

L1 	
........... ... . .. ...... 4t 

4,   
I. 

C) 	JL/ 	4, 	 ' 

"""" 

......... .-................  

) 

" 

.. .... 	 ........... ............ . .......... ..... .. 	.......... . 	ul 
?'I 	

4? 

v 

...........................
,... 

Carried over... 



___ _— _
1•••.  

fcc 

item Name Designation a ?c t  

• 

Dated signature (with stamp 
where necessary). Unpaid 

items to be noted as 
such and attested 

• 
Broughtforw P, - 

AY5"y 

\ / I viii 	\ 

Y9 ...... 
........... 

-5Z  

PO liCe 4caP 
....................................................... 

................................ 

....  ....... 	
.)• 

1 7 

.. ........ 
q.v.JimPU( ................ 

o .............. 

tp  IL 
Total unpaid Rs. 
(Rupees) 

..
............................................... ..................... 

	fjt............ 	........ ............................ 

75  o 	( 	 ) 

Passedfor Rs ........ ....................... 

................................... 

(..............................................  

...... 

............................... 

.......) on the authority 
Establishment 

of-. 	bill ol........................................... yelling 	
Allowance 

/17 	...... 

Cashier 	I 

• 	 WftqT  
F 	 Drawing Officer. 

Tc1I 

Certified that a proper acquittance has been taken in respect ol' each amount paid in this roll from the person 
entiLled to recei'e it. 

eufr 
Disbursing Officer. 

• Supplied by GITANJALI FORMS & REGISTERS, 
164, R.K. Mutt Road, MADRAs - 600 028 
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Govt QA nd a 
Ncth Eastrn Poll 
P .o Uma 	ap 	 YQU 
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Dtd 

	

1. 	
ior 	d552 	

Sub_ea 0.11(4) 
(5) 

R.P.TC Under 	N0i•45 
Other 	endjture to the 

Ministry 
dfHome Afajr.0. 1991_92. 

	

2.: 	
Mejor Head4552(C 	

B.1() 
- R.P.T.0 

under grat 	
eendjturé 	

the Ministry 

•••.... 



- 	 (7\ 
- 

Awl 

• 	 rr 	rl 	(i 

f) 

em 	 Name 	
Designation 	Net amount 	TT f 

- 	 payable !2W ;RT 	1T Wq I 

/L1u1ou1 r&! 
to 

	

/ 	. 

......... ............ 
............. .............................. .............. 

I'•I 

c~).""*-, ., .,.,.,.,.*.* .,.* . '.'.'* .............. 

0
¶79t 

.... 

I 
A U 	 /I  ...... 

---41 	- 	i . 	O f  

10 
	 .......... 1) ..... . ..... ; ...... . 	 .................. ..... ......... I 

............... .... ; ............. 	 ...... 

° 	i 

L................
iILI•:jiL• rnr 

Over.,. 	 ,f 

'2 . 	 . 



4 

I 

40 	 F 	T11 	
bUnt 	___ 

Dated signature (with stamp 
where necessary). Unpaid 

itcms to be noted as 
such and aucs ted 

I  
• 	

. 

/11A 	l/ 

ii:::::ii:::iii. 	14 

c-,, 
Br9G'httorward Rsc 

...................... 	
................................. 

/2 	
F(/) 	

oI9U4,1 

................................ 
	.......... I. 

H 	 I ci3 .. . ..8d  

;  r 	...
-.;_. ............................ .......... 

I 
- 	v 

I 	 . 
.... ................() 

1tal unpai. R 
Tota 

(Rupees) 

............................................................................................................................... 

lTlT .................................................... 	° 

qTjT 1llT TM I 	 eir$h £a,ectn poI1c. Cdi 

Passed for Rs ..... ........................ 	( .•................................................................................ 
Establishment1 

..............................) o 
	the authority of 1 	 - bill of........................................... 

Travelling Allowa 

y! ..If9r j . r.....I;_.
.. . 

ashier 	 I 	Drawing Officer, - 

TWT 

(t 1IIhU 	lT 'TT I 	
HL.: 

Certified that a proper acquittande has been taken in resp.ct of e tch amount paid in this roll from the person 
entided to receive it. 	 •i•• 	1 	i 

Supplied by GITANJALI Fos & REISTERS, 
164, R.K. Mutt Road, MADRAS —600 028 
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 NORTTH 6LOCK 	•. 	. . . . 	. 
NEWDELHI..THEl9TH OEC,,2i)OQ 

 

S 	 • 	 . 	 . 	 .. . 	 . . 

I .• 	) 	 r 	•, • 	• 	, . . 	;. 	. . 
., 	. 	 . 	 . 	 S 	 • 	

.4\,.? 	• 	
::.: 	. 	 . 

. 	

: 	 • 	. 	
:'i) 	. 	•.. 	 . 	. 	, 	. 

: 	• 	

1 •I ê 	e:'l•., 	 • 	,.. . uhjst. 	&LIflp)y 
of L.Jnifbrm X. 	empJnlA

c,tOc0 	
Group 

• 	 1. 	
nf 

'•. 	.., ..! 	 ri 	 . 	. 	. 	
' 	:1. 

•,. •• 	 • 	
. 	

• ii 

T 	

direced..t 	sy •tha 	in •' 
accordance 'ith 	th 	e1stj 	

'itiructiofl! 	qrtainAl  
Ii'tfj 	Categorj 	

of employeecQrnmnn 
• 	

.'napy. Sta 	
CarrjvQr4r Oe$ptch R1rs, senior 6ttner OpertorsI 	Coup,;I Cand a11 Group •O 

mp1oyees of the cat$gorfj0f 	
'POn4j record 	orters4 .f • 	and 	 chowk1dar  t Junior Q$tetnpr 	oP.ators1b er  Rtalishmpbt$ 'r 1 sligjb 8  

• 	

. 

• . 	me 'emp1oy6 ........................... 	
.• S 

The Fifth ig 	
relar 	Centr14pay.oj 	In Chapter 122 jhg tn UfllfQr5 and 	allowances hj inter.-1ja rrommeqded t?latf 8Uppy 
	

Uniforms to 
Cntral Govt 	mpi 	may be 	discontinued with fhe 

• 	•wcep;$ 	
of Security St8ff,'.poiIce Person6i Nurses etc. 

.an that'jnij5. 	
f the Unfformsth$y hou1d wr 
	broadly type Of At,t,1r 	with 	b.06 an Rs.1Q/ 	per 

• 	mon 	
may be. anctjofled 	A.tjr0 	 • 

1 	
ter AxAmining the Dro 	OflC of the Pay 

• 	
S.recommefldatjofld 	

v1 	th 
V1AW of Staff 	Side 	under 	CH 	other 	re1ted 

	

it 
ha been decidediflOt 'to 	'cept . thes.; 

• 	S recommendation 	
of the 5th 	•ad 

• 	
With the existing 

arr9ement or 5Upp1y'0 Un1fc,rm 	uhJsct. 	• 
o the 	

rht it WOI) 	be m atory. for Ithe Rmploye5 to Wear name had55 in addition to 4flifor, / Oepartment ar 	Ccordinp)y 	 d 	SUpIv 
43 

narn bariges alon ith the Yfllforms, 

	

- 	.Th 	Qmn]oyee5 
6tJp1led With the Uniforms ar 1lJrn 	

on duty and ttfr 	
t8tp11nry At 	S 	•• 	th 	1f an empoy 	i 	ond to bs 

/ 	 tO 	
iJt.v WlthOwpflu.if 	

rcI;ilari.y, further 
SIipp)y f Uflirrm q  ,q. 	

aflôwanre ma 	be 

COnr.in 	
l:dd 	

5Uf.lffl) 	dlscjphjnr 
finq 

	

have 	
r lterated from 

S 	 . 
' .4 • 	

\ 	S 	 • 

• 	 : 	 S 	 S  

•Orel:: 	

S 



H 	 . s nr 	V1lb 	infrmtin • lurg number S. 	Rmp)nvAc  
TO 	

nt f und earin 	n1f rm $flire 	rnph1r 	f 	th8 	inz r u r, r,' i o' n's 	i t F h 	been cd 	t.hat ec.h M inl&try/1 Departnent houd cst1tute'a Ud$r 9Verll 	
v j 5 *ónof an Cffiç SUper1 	 r of ithe 1AV 	f r'eIr 	Secrrry / Oirector, who wil hR ac1sted by t.rn nr mnr 	offic1a 	at,' the 	appropr1rR 1svel 	'as COfli 	nRrcry 	

It nould,he respnnjbjljty or this 

	

rp t.o make 	
week tostrt with, and 5uhmi r.. report 	to  

the 	
•th 	joint 	Secretary (miI)i.5tratiot,) 

/ AdCjtjQ8l 'Secretary (Admjnjtration).a • 	ca 	n.a> 	bs' inthe 
o t. 	 I&t'Weef every month, 	Among he.r t h th g., •

faoi1itatejpectj00 the concerned staff t may hdir 	
toacsethhl:atomIconvfljent plce'1n•the °ffi'premic 	t 9 precrj°b$d time t 	be 	ot.lfied: in dvancs, Report, fqrn the mdlvi 

a1offlcrq with whomt,he Group Y/'' 	t'affg ffliIQhthR poted,'co(Jld 15o he c11ed, for, if flcssary 	
'Thrpotjon shpuld he trreviRwed froi • ,• 	tim.9,t1 	

and follow uP..actjofli .. 's per the 	above 
lnsructjnn houd b aken, ,The'D.jvjsjofl.Head concerned 

:With.t.he.:.p1.y of unior.m 6houd also be kept po.ted. with the find,ri9 of ac1on 
afld it Will)  or hR hic 

repQn,bj1,jt,?rtQ nsaecomp1jnc, 
nstr ur tion, ' 	 r1ir i

fr. 

	

V,ç, ad 1(r 	Jt 
,'f,  5, 	•..' Th additjonIPlt.o.th 	'nropoüd 	ou 	at1th:. t4iiiirry / CiPprtment 	level, ii 	has:also beeti d6Ciddi 0 t.o conr.it,jt • 	Cntral team.hej 	byr the Olre1ctor. We 	 Chjefs :l.frA O f1 cr :.(C.W.o,) 	l.1 : !4 1O i è t.V 	of'1 	rConne1 U.and Trniig who will 	 b U S 	(We ) fro)and one" or more I1piOyps ts cons1der 	n8cossry, The Central team wll vijt vrj,jc 

Departments In rotation Periodically ey eysr mdnth n 
•tart with and oordinate •with th 	Group (ont1tIJt 	at th Hnistry level, 

mi1r arrangement Rhould also be work.Arl our in .::.. 
•rRctive Departments in rAard to 'tMtfifl subordInate' 1, attached off 1c 	

, 
In 	order to ensure 	compuiaqc 	0 lncrrljrtions, it s imporat)ve'that un116rm are cupplid t employARs well 	in ' aivfl 	befrs'.strt of:t,e season -I.e, • 	1st ApriY fr summer dnIfpms"aø Is'October for wther 

uniforms. 	Action.&hould 	ccordj,ngly :R.. 	aJen,.r wel 	n,. advarce •t.o procur, .1 iver.y 	 1 ItyqhbUld he fixed at the apprQpria 	eve) 4 for any delay, 

• 	r 	 • 	. . 	
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	 Mini8 try of Home At fairo 
Horth Block, Hew,  Delhi. 
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CovsrrWISt. ot Ilidid 
•2 	 i 1jni,ry Ut PsrsoF%flSl 

PUb.kO Crievaflasi II 

0 

tospaitement of 	rinsi & 

Pancions 

3u,1cS9 

2_LLL.J. 

Sub3Qct 	p ro tectiVe clothiflQ5° 	
shtli 	and. 

Uatifrmafl nd grnnt of LshiflQ Al]Lowaflp°. 

In torma.ot the 
extatir ins uctioflB, uhplO_timG 

onployOU5 of the catoQoxiOl of 	
BhtshtiB 8nd UQ.JTLQfl. 

borne on the tegulatl e stablishment o thiC5V . 

other than thoao employed in the 
Ministry.of Railuay and the 

T Departecfloflt, ar P Z& 	 e .eiigibl for aUpplY of prOtoCti'18 

çlothiflQB at acalos indicated 
it'S.Noe. (vii) and (viii) of 

4rineJrQ Ii of the 1and Book fl 
Uniforms for Group C & D emplo 

008 (i81 . odition).. 	. 

2. 	
As per egrreomeflt iith the ataff. rUprOSBfltatitIOS of 

the National Council (3(1), it has been decided to augmOnt the 

0itiflQ protoCtiVO tlothing8 by aupplY 
o f oneoirf'caflVaO. 

sho eg c0sttflg R.42.7S pflCO in a VODi.L 

A 3. 

	

	
It has also been decided to grant .aahifl9 allouaflCe 

at the at9 of Rs.15 - p.m s  with jmmediat effect to thBso 

ca egori e s of emp aye os. 

4 	
This ieauós uith the approval of thOifli5trY0t 

Finance (Dept. of E)p.) VidO.N0.r.7(4) 
• IIA/88 dated 26.10.88 

(1.N.K. 

DIRCThR (JCA) 

To 

1. .Al]. 
 Ministri0s/D0Pt0m0flt5 of the Govt. of India 

20 
upsc/cvc/c&Ac/cction ommisDiOfl/Commj58j0for of Linguistic 
Ilinori.tiee/ Commissionbr for SC/ST/BaCkUard 'Classos Commiasip.fl 

p.11.' a 0 ffjce/Lok Sabba Soctt/RaiYa Sabha Sectt/Presidont' 
s 

• 	Sectt/ Vico_PrOsidOnt' a Soctt/SUprOme 
co 	

P C

urt/High Court/Control 

	

0 Admini8trctive Tribunal 	
0 

All sections in the 11ifli5trY of Personnel, 
.. & Pensiofl5 

and MHA . 
All atached and aubàrdiflat 0  ofjcO8 'of .DP&T/11HA.' 

SecretaY, Staff cide., National Council 
(3rn), 13C, er' 

hh Read, Now Delhi (io spare copies) •. 
Shi.G.L. C*ar, eecrtarY, staff side, Dopartomontal Council 

op & T, T-16, INA colony, Now Dolhi . 
irrnan/S0cr088. Central Govt. EmployOS' Welfare Co- 

	

ordination committë5. 	
0 

All. 6taff mornbr.8 of tho National Council (J) 
All staff momber8 of the Dopart000ntal Council (3m) of the 

flinietry of Personnel, p • G, & p0nsions. 

0 	

0 

f3c4 

Now Delhi, the 



- vernment of India 
Niui8ty of ilome AUairs 

NorthJa8tOTh Police Acadefly 
Umsaw 793 123., UMiam 

Meghalaya 	 ci 

No0 NA/AC /42BO/VoiII/6 	Dtd, Uit8 aw, thJ1 /02 

To, 

The Dy Director, 
1-II, Government of India, 
i'linistry of HuieAUairS, 
North Block, New Delhi 	110 001.. 

Sub: 

hef ; This offjce bed. L/No.NE .A/AC/42-80/VOl.11/ 
69, dt.13/1 0 2001 0 

With reference to this oice letter cited above 

( copy 	enclosed ), I am directed to :.raq
.ue$t you to intimate 

the present positionOZ.the case. as the •Gro,up'Q' & 'D 

staff who have to wear uniform while or duty and are 

issued with free uniforni are pressing for the drawal of  

washing allowance. 

Yours faithfullyp 

-\ 

(i(k Mazun1ciOr) 
Dy Director(A) 

iiemo No. 	 fi /)()3  _LJ 	fl 
NPA/AC/4280/V01.11/ 	Dt&/, Umsaw, ti_/1/02 
Copy,  to : 

The Under Secetary, Govt. Of India, Deptt Of  
Development Of North  Eastern Aegionp Yiyan Bhavan, Ana 
exe, Mawiana Azad hoad, New Delhi - 110 011. 

• 	o2 

(aK Mazuflider) 
Dy Director (A) 

J000- 



/ 	
GovemthenV of India 

Ministry of Home Affairs 

/ 	 North Eastern Police Academy 
• 	 P.O. UMSAW-793 123 

(Meghalaya) 

No. NEPA/ACI42-80IV.11/3Q>' 	 Dtd.1O/2OO1 

To, / 
	 /• 	

7. 
/ 	The Deputy Director, 
/ 	NE 

7 	Government of India, MHA, North Block 
New Delhi — 110 001 

Subject: 	Washing AIlowane. 

Sir, 

N E Police 1cadmy was established in 11978 as Regional Potióe 
Training College in order tp  met the frairing needs of N Sthes cornorising of 
7 states. Government of India has sahctiôned 247 posts, .but o which there aie 
135 Police Personnel (Group and 57 (Group 'D'), whO' are supplied with 
uniforms. 	 S  

57 posts belonging to Giup 4 D' are categorised as under: - 

1.Daftry 
Cook 
Mali 
Sweeper 
Water Carrier 
Tailor 
Mess Servant 
Masalchi 
Syces 

iO.Farash 
11.Dhobi 

• 	12.Barber 
Cobbler 
Veterinary Drsser  

15.Farrier 	 S  

Basing on the O'.M.. No. 3/56/78JCA dtd. 0/7I1979; all common 
categories of Group 'C' and 'D' employees, who are supplied with uniforms, 

\ 



7J 	
0 

unif9mly were granted Washin AIloanceRs 4/- p.m. right rom inceptiof 
the Academy. 	 . 

H. 	.  The above rate ot Washing Allownce was revie by Ministry of 
PersnneI, 'Public Grievances and eçision (9eptt of Pesonnel z7nd Traihing), 
New peihi, vide O.M. No. I3/4485-JCAdd 1711/1.986 f9ofl R 4/- .  p.m.. o R4. 15/- fl.m. to all common catego9ies of Grotlip 'C' and 'D' e:n1ployeps viz. Stff Ca 1 r 
Drivers, Despatch nders, Gastetner 'Oeratos, Jamadars, Dries, Peons, 
Messengers, Record sorter, Chwkidars, Farashes & Sweepers. . 

Accordingly arreas bill was pre ç.ared and sent to RPAO. (IB), 
Shillohg but got objected, other than those categorised, d 1ue to the. reason that 
the nme of the posts of Pot ice Personnel of NEPA and Gr9up '0' employees did 
not appear in the said O.M. 	 . 

Further, rate of Washing Allowance was alsoIrevi9d from Rs. 15ij 
p.m. to Rs. 30/- p.m. vide orde No. 14/9/95-JCA dtd. 1i12/200 with change , . 
categorisation of the empIoyees, theeby, this offlce coulJ not revise the rte o'f 
Washing Allowance 	 I 	

I 

In this connection, t ISL pbinted oiit h'ere th all lolice Perspnnel 
falçg under classification of. Group 1 11C are süpphed with the uniforms inclpding 

/ 	G1rup 'I' ,Since, the Washing dIowahce 	Rs 4/- p m as granted baçig o 
the original order shown bid, itis strongly felt that NEPA I lenployees bothGroup 

 In 
 

'and Group '0' are entitled to Washing Allowance c Rs 15/- p m 	e f 17/1/86 and @Rs. 30/- p.m. from 11811997 

In absence of speàific categorisation of posts of Gro'ip C' and 'D' 
of NEPA empIoye in the O.M: No.! No. :3/44/85.JcA dtd. 17/1/1986' and No. 
14/9/915-JCA dtd 1/12/20oo, the arrears bill could not be submitted to Pay & 
Accounts Office 6 ind the employes are frustrated and demoralised. 

In order to keep their moral high, you are rquested to issue an 
• 	order granting Washing Allowance to Group 'C' and 'D' employes of NEPA as 

they are issued with uniforms at the Government costs. 

End as stated above 	

I 

Director 0 	
H 



TH 	
•i,y 

FAX: 011.3012432 (N.B.) 
• 0113013142.(E.0 ) 

0114624821 (L.N.B.) 
0116107962 (Trg.  D!v.)' 
0114230E.S.B.) 

\\ 

\ 

NO.14/1/2002-J 	
S 	 th 	 Juno, 2002 

To 

SPri Umed Singh, 
DrOCtOr, 
.Ncrth Eas órn Police Acdemy, 

• 	Mthistry bHcrG AffaiIr, 
• 	Unsaw, Umam - iIN - 	123 

M E G H A LA 

Sub oct 	Washlni Al w4nco 
H 

Sir 

i 	am 	directed 	to 	
re-ft 	to 	your 	

letor 

NO.NEPA/AC/4201i'b01. 	1 
73 dated 91MaY, 02 on the aboVO 

subj0t and 	to •say, that 	
this Department regulate 	poliCY 

instrUctiOflS fort  supplY of uniforms 5UppliOd to Group C & D 

emploYOOS in respect: of certaifl 1dentified atogoriOS of staff 
roforredtO in para 1 of this Department's. O.M.NO.14/9/95 

, date 12-M2-2000 In respet of ategrieG other than those 
rnontiofld in .he aforesaid O.M.,th admniStratiV0 DePartmefltS 
are uthoriSed to declare •entitiFt0f Torms,g

-' 

wahng allowance t!c. keepihg . in vio the functional 
rjrQmfliS. The :wdshi9 alllowaflce has boon: enhanced tORS20/

-

intörmS of afoeSaid inst ctipns; fo 
c'tegoriOS indicated 

1k 	Ir ifl. In respect df icateOr10S not socovered, the matter, has 
 to b takn up With MiristrOf HoflO Af1i_i 	

iueOf order,  

• tbtiat effect. Act n 	
:btaWa'9'' 

1111 _______ 	
I 	 • 

I. 	 I  
.: 	

• 	 • 	 : 	
• 
yours faithfullY, 

RAINGH 

• 'v 	
UNDER SECRTARY TO THE GOVT. OF INDIA 

Owl  L 

• 	H. 	H' 	S 

• 	 S 

MNSTRY. OF 

ITrT 

)NNL PUBLIC GRIEVANCES AND F 
- fiT fm 

rr g PcPI(D1JNEL & TRAINING 

NEW DELHI. 





9' 
II 

I 

Govt. of India 
Ministry of Home Affairs 

North Eastern Police Academy 
Umsaw, Umiam - 793 123 

(Meghalaya) 

No. NEPA/AC/42-80/VoL11 	/ 	 Dated: 9/IUay/2002 

To, 

The Under Secretary, JCA 
(By Name) 
Room No. 279 (A) 
Deptt. Of Personnel & Training 
North Block, New D 1elhi 
Pin — hO 001; 

Subject: 	Washing AllowanceL 

Reference: Our discussion on 30/4/2002. 

Sir, 

I am enclosing herewith a letter No. NEPA/AC/42-80/VJI/3569 
dated 13/10/2001 along with its enclosures with a request to look into the matter 
and issue an order granting Washing Allowance to all common categories of 
Group "C" & "D" employees supplied with the uniforms at Government cost. 

Due to non receipt of arrear, there is resentment amongst the staff 
members and, therefore, an early action is requested please. 

• Yursfaithfuuy, 

19 zb, 	

I, 
	(Umedngh) 

/( / 


